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THE MADRAS PORT TRUST (AMENDMENT) ACT, 1052

No. IV or 1952

[T

[237d February, 1952.]
An Act further to amend the Madras Port Trust Act, 1905
B E it enacted by Purliament ag follows:—

1. Short title.——This Act may be called the Madras Port Trust (Amend-
ment) Act, 1052,

~ 2, Amendment of section 7, Madras Act II of 1905 —In gection 7 of the
Madras Port Trust Act, 1905 (heremafter referred to as the prlnolpal Act),

for the words “‘twenty-one trustees”, the words “‘twenty trustees’ shall be
substituted.. ’

. 3. Amendment of section 8, Madras Act II of 1905.—For clauss (¢) and
clause (d) of sub-section (I) of section 8 of the prmmpal Act, the following
clause shall be substituted, na.m°1y —

_(c) the General Manager, Southern Railway, ez-officio;’.
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